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Damoh. Thc2 applicant has made a representation

dated 22.4.2003 (Copy at Annexure A-13) against this

transfer order. The said representation is still

pending.

2- AS a representation is still pending, the oA is
premature. It is for the respondents initially to
consider the fact mentioned in the representation and
decide the same, cnly after the representation is
decided, it is open for the applicant to approach the
Tribuhal. Learned counsel for the applicant submits that
the impugned order bo stayed meanwhile, but the learned
counsel for the respondents ahrl o.P. Kc-mdeo submits
that applicant has been already relieved. Learned
counsel for the respondents further submits that the
applicant was relieved aft^r hh-, ^ / /alter the earlier OA/703/2002
v/as dismissed by thr.> order -h-,- ,p

oiuer Qj, ^nis Triounal dated

22.1.2003. Whatever may the date of relieve, the fact
that the applicant is already relieved, so no stav is

granted.

3- beamed counsel for both the parties agrees that
the OA may be disposed of at the admission stage by
S'^vinn a direr-tionon to the respondents to decide the
representation n't t •'Pplicant i,;ithin stipulated time.

alspose of this OAas the admission stage by direotinr. the resoond s
,  ., - respondents todecide the applicant's repres«ntp-i n

^«preoentauion dated 22.4.2003
copy at Annexure A-13) within a period of n

of one month
2--'rm the date of receint- ^-p
.  . receipt of a copy of this order
decision so taken ohali .0, -hall oe Communicated to th^
It Is also provided that the a 1 ' i=ant.
to loin th ' forcedthe new dpr'o -c-  place O. poking and no coercive action



fc'e taken against th«
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applicant till the
re'
presentation
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